
An Act to amend the Life Insurance Corporation Act, 1956, 

BE it enacted by Parliament in the Eighth Year of the Republic 
of India as follows : - 

1. This Act may be called the Life Insurance Corporation 
(Amendment) Act, 1957. 

"42) Where the Central Governmen is satisfied that for 
the purpose of -securing uniformity in he scales of remunera- 
tion and; the other terms and condit'ons of service ~pplicable 

transferred to, and vested in, 

P 
rolled business has been 

orporation, i t  is necessary 
of the Corporation and 
remuneration payable, or 

s and conditions of service 
of them is called for, the 
ding anything contained 

in sub-section ( I ) ,  or Industrial Disputes Act, 1947, 14 of 1947. 
g in force, or in any 
e time being in force, 

reduction or otherwise) the remunera- 
tion and the rms and conditions of service to such 
extent and in nner as it thinks fit; and if the alteration 

Corporation may termi- 
t by giving him compensation equivalent 

the contract of service 
er notice of termination. 



I 
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any individual of a licence to act as an I 

of soliciting or procuring Life insurance 

authorised by the oller in this behalf in sub-section ( I )  
thereof included a nce to an officer of the Corporation : 

I 

4. For section 45 of the rincipal Act, the following section shall substitution I of new 
15e substituted, namely : - section for 

' section 45. 

section 44, the Central 
Official Gazette, direct 

shall be transferred to and v in the Corporation, and on 

so far as may be, apply in re1 to such insurer and to the 

of the assets and liabili- 

always to have been, \ 
"(bb) the terms conditions of ser of persons who 

have become of the subsection 
I ( 1 )  of section 11;". 
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'Validation of 6. Any order altering the remunetation aha'the &her. terms and 
orders passed 
before conditiorfs of &rvic@ of the employees'@eferred to ..I:$ .s@bisection+ 42)  
rnwcement of secti~fi*bll of ,the principal AoV&a&'or purport$? g 6;0 >have.rbeen P pf Act alter- 

i Ing remune- made under t h a ~  aSi*b-section .b@fo~e :tfiel aornmence@.nant~:bf .thisl~Act 
ration,etc. by the Central Government for any ofi the. pu&o;seb !specified in 

that sub-section as amended by this Act, shall, nofwithstanding any- 
thing contained in any judgment, decree> or. order of any court, be 
deemed to have been made under that sub-section as amended by 
this Act as if this! Act were in force on the date'on and from which 
the order was intended to  take effect,, and -the order shqll continue 
in force and have effect accordingly, unless and until superseded ,by 
anything done or action taken under the principal Act. 


